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1 3045496 Adjourned to 31.5.1996 at the

, -
request of Shri M.M.Bagu,learned counsel J‘f—s Q“Uﬂ /%)' “
* for the petitioner. o L% ;JEH/,,

MEMEER (ADMIN ISTRAT IVE)

2 « B1=5-86 Heard Shri M.M.Basu, learned uaunse].Qquq SQQ(ﬁﬁ-

for the applicant and shri Ashok Mohanty, \ k
learned Senior Standing Counsel for the =t

Respondents, The relief sought in this

application is for a direction to the Reg=
pondents to employ the aﬁplicant on
compassionate grounds against any vacancy
suitable to her‘qualificatian. Annexure=2

is a representation made by the

- applicant to the Secretary to Government _
of India, Department of Finance,Central - :
Secretariat, dated 15,3.1995. She had @\/)

explained the entire background. In short, ?
‘vilﬂ she wanted her husoand to be examined by @:Y;T%é <£367(1\
“| @ Medical Board and he could be retired
on health grounds so that her case for
Compassionate appointment will ggcome sgegﬁy
on strong grounds. This representation has
been forwarded EYXARREXHX®®8 by the Government
of India, Ministry of Finance, Department of |

Expenditure, vide letter No,C=170118/1/95-EG
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dated 5.4.1995 (Annexure=-3),to the Comptroller and
Auditor General of India, New Delhi, for necessary

action. Meanwhile XrRrexrxzx% by an order dated 23.3.1995
- (Annexure-3) the applicant's husband had been allowed to
‘retire voluntarily with effect from 31.1,1995. The

;applicantxhasuimpleaded_the Comptroller & Auditor General
"EEE“InGié“éé Respondent No,.4.by filing a Misc.Application,

a copy whereof has been served on Shri Ashok Mohanty,

learned sr.Standing Counsel for the Regpondents.,
It is  submitted by shri Basu that the applicant's

representation (Annexure-2) may be directed to Dbe
digposed of by Respondent No,4 within a reasonable time.
This gpplication can be disposed of by giving

a suitaole direction to Respondent No.4. Respondent No.4

is accordingly directed to dispose of the applicant's
representation dated 15.3.1995 (annexure=-2) forwarded
to him Dby the Government of India, Ministry of Finance,

Department of Expenditure, within a period of 3 (three)

mohths from the date of receipt of a copy of this
order, In order to facilitate the applicant to
represent her case properly and to be xmEx present
for personal hearing, Respondent No.4 may delegate this

Efunction to Respondent No.3, Sr.D.A.G.{(aE) ,0rissa,Bhubaneswa
jor Responcent No.2, A.G.(AS&E) ,Orissa,Bhubaneswar.
'‘Respondent No.,2 or Regpondent KNo.3, as the case may be,

*Fan give a personal hearing to the applicant and forward

hle report along with comments to Responaent No.4, the
hlchest authority, who can decide and dispose of the
representatlon (annexure=2) .

The Original 2pplication is disposed of,

ZEMBLR(nDMINISTRATIVI{////////
»




